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T b e  Second S c h e d u k . m  «xM nd«d. w a i 
ad d ed  to  th e  BiU.

T h e  T itle  an d  th e  SnactlnK  F o rm u la  
w ere  added  to  th e  BilL

S h rl Bfanras: I beg to  m ove:

“That the Bill, as amended, be 
passed.*’
M r. Speaker T he question is:

‘Th:it the Bill, as amended, be 
passed.**

The motion was adopted.

[M r. D ep u ty -S p eak er in the Chair]
DELIMITATION COMMISSION BILL

T he M ini!iter of Law  an d  M inoriiy
A lfam i (Shri B law a^): I beg to move*:

“That the Bill to provide Yor the 
readjustment of the representation 
of territorial constituencies in the 
Hous3 of the People and in tlie 
State Legislative Assemblies and 
lor matters connected therewith, 
be taken into consideration.”
As 1 explained, while movinic the 

earlier Bill for amendment of the 
Constitution, the two Bills are con
nected. The oresent Bill has J>een 
plared before the House in accordance 
with the provisions of clauae (3) of 
article f l of the Constitution, which 
reads thus:

“Upon the completion of each 
rensus, the representation of the 
several territorial constituencies in 
the House of the People shall be 
readjusted by such authority, in 
such manner and with effect from 
such ftate as Parliament may by 
law determine:

Provided that such readjustment 
?hall not affect reoresentation in 
the House of the Peoole until the 
dissolution of the then existing 
House.*’
As I explained yesterday, the deli

mitation of constituencies now in force 
will remain effective until the 26th 
January 1953, and we have not to 
take steps in order to get a fresh 
delimitation of constituencies ready as 
soon thereafter as possible. That is 
the object of these two Bills.

As the two Bills are linked u d  and 
as the other one is going to be cir
culated for eliciting public opinion, it 
is just as well that this Bill should 
also be treated in the same way. 1

‘ Moved with the previous recommen
dation of the President.

do n o t propose to  an y  Iging speech  
in  m oving fo r  consideration , b ecause  
th e  m a tte r  w ill s ta ^ ^  over til l  op in ions 
a re  received.

Mr. D epvty -S peaker: Motion moved:
•That the Bill to provide for the 

readjustment of the representation 
of territorial constituencies in the 
House of the People and in the 
State Legislative Assemblies and 
for matters connected therewith, 
be taken into consideration.”
Shri Biswas: If the House permits 

me I will move the amendment to the 
effect that the Bill be circulated for 
the purpose of eliciting opinion there
on by the 15th October 1952.

Dr. P. S. D eshm ukh (Amravati East): 
There is no need of an amendment. 
This v/ill be the only motion: the
motion for consideration need not be 
put.

M r. D ep a ty -S p eak en  Without ^le 
motion for consideration this motion 
cannot come. I am only considering 
whether the hon. Minister .himself can 
move the amendment.

Skri S yam sandSB  S aliaya (Muzaffar- 
pur Central): A Member who has 
moved a motion for consideration, and 
particularly the Member who is pre
senting the Bill, has a right to move, 
even after moving his consideration 
motion, that the Bill be circulated for 
eliciting opinion, or that it may be 
referred to a Select Committee. I 
think the rules provide for i t

D r. S. P. M ookerjee (Calcutta South
East): He cannot move both,

Shri V en k a taram an  (Tanjore): M ay 
I invite your attention to rule 74 which 
says that when a Bill is introduced 
or on a subsequent occasion the Mem
ber in charge may make one of the 
lollow ing months, the la s t beins that 
it be circulated for eliciting opinion 
thereon. Therefore, it is quite compe
tent for the Minister to move the 
second motion.

Shri Biswas: I have previously 
moved that it be taken into considera
tion. Having done that, it is not 
open to me to move the alternative 
motion.

M r. D epnty-S peaker: Anyhow, why 
should there be difficulty in a  matter 
where there is agreement. Dr. 
Mookerjee wiU move the amendment.

D r. S. P. M ookerjee: I beg to move:
•That the BiU be circulated for 

the purpose of eliciting opinion 
thereon by the 15th October, 1952.'*
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Mr. O ew tjr-S p M k ev : T tw  q u es tio n  
i:

" T h a t ^  BIU b e  c irc u la ted  fo r  
tb e  m urpote o f e lic itin x  op in ion  
th e re o n  b y  th e  I5 th  O ctober, 19S2.**

T h e  m o tion  w as adop ted .

liNDlAN INCX>ME-TAX (AM EN D 
M E N T ) B IL L

T h e  M in is te r  o f  F ia a M e  (S h ri C. D.
D estaarakk): I beg  to  m ove;

“l l i a t  th e  BUI fu r th e r  to  am end  
th e  In d ia n  In co m e-tax  A ct, 1922, 
b e  re fe rre d  to  a  S elect C om m ittee 
consis th ig  of S h ri S. S in h a , P a n d it

* A lgu R a i S h as tr i. P ro tr  R am  S aran . 
S b ri G h am an d i L ai B an sa l. S h ri 
C. R. B asap a . S h ri S h a n tila l 
G ird h a r la l P a r ik h , S h ri H a r i 
V inajrak  P a ta s k a r , S h ri R adhe- 
sh jram  R a m k \im ar M o rark a , S h ri 
P . N a te san , P a n d it  C h a tu r  N ara in  
M alv iya. S i r i  A hm ed M ohiuddin . 
P a n d it  T h a k u r  D as B h a rg av a . S h ri 
A . K . B asu , D r. P a n ja b ra o  S. 
D eshm ukh . Col. B. H. Z aid i. S h ri 
C. P . M a tth en , S h ri P u m e n d u  
S e k h a r  N a sk a r. S h ri S ohan  L ai 
D h u siy a . S h ri P . N. R a jabhoJ. S h ri 
K am al K u m a r B asu . S h ri N. C. 
C h a tte r j i .  S h ri K. A. D am o d ara  
M enon. S h ri T u ls id a s  K llach an d . 
S h ri S. V. R am asw am y . S h ri M aha- 
v ir  T yag i an d  th e  M over, w ith  
in s tru c tio n s  to  re p o r t on o r befo re  
th e  21st Ju ly . 1952.”

r h e  firs t th in g  I w ould  like  to  p o in t 
o u t. S ir, is th a t  th is  B ill is q u ite  
d iffe ren t in  its  scope, if  n o t in  con
ten t, from  th e  B ill of 1951. w hich  h as  
lapsed . T h e  m a in  fe a tu re s  of th e  
p re se n t BiU a re  th a t  i t  co n ta in s  a  nu m 
b e r  o f beneficial p rov is ions w hich  h av e  
b een  lou tid  n ecessa ry  fo r fac iU tating  
th e  rep a tria ticm  o f fo re ig n  acctunu- 
la ted  p ro fits  of Ind ian^  tra d in g  ab ro a d  
an d  fo r  th e  p rom otion  of in d u s tr ie s  an d  
fo r  t^le co n s tru c tio n  of bu ild ings. 
B esides th e re  a re  a  few  o th e r  exem p* 
tio n s  an d  one o r tw o  o th e r  a d m in is tra 
tiv e  p rovisions.

T h e  m ain  p rov isions a re  a s  fo llow s: 
O ne. ex em p tio n  of fo re ig n  p ro fits  re 
m itte d  to  In d ia . Now, in  th is  b eh a lf  
a  concession w as  an n o u n ced  a s  fa r  
b a c k  a s  M ay 1950 an d  th is  Is now  
b e in g  im p lem en ted  b y  th e  p roposed  
a m en d m e n t o f th e  A c t  T b e  e b le c t Is 
to  e n a b le  n o n -re s id e n t p e rso n s  tra d in g  
a b ro a d , w ho  h a v e  re c en tly  re tu rn e d  
to  In d ia  an d  h a v e  becom e res id en ts , 
to  b r in g  in to  In d ia  th e ir  fo re ign  p ro 
fits w ith o u t in c u rr in g  a n y  ta x a tio n  
lia b ility . In  som e o f th e  fo rd g n  coun
tr ie s , cond itions h av e  w orsened  an d  is

h a s  becom e dllB cult fo r  se lf-respec ting  
In d ia n s  to  p u rsu e  tb e lr  avocatlona 
th e re . A lso, w e need  ca p ita l. In  
th e se  c ircu m stan ces th e y  m a y  b e  
an x io u s  to  b rin g  th e ir  fo re ign  p ro fits  
to  In d ia  fo r  s ta r t in g  som e in d u s tr ie s  
o r bu sin ess  h ere , w h ich  is  o f obvlotis 
a d v a n ta g e  to  us.

The next concession is regarding the 
remittance of foreign profits which 
applies to persons who are already 
resident in India. This concession 
also was announced in September last 
year. Its application is confined to 
such foreign profits as were ^xable  
on remittance only, but not otherwise. 
The persons concerned can secure 
exemption from taxation by investing 
half the amount remitted to India in 
Government securities purchas^  
through the Reser\’e B a ^ . The 
Justiflcation for this Is. if this conces
sion were not given, there is a tempta
tion to bring foreign proflts either 
surreptitiously or. if that cannot be 
done, to divert them to other countries.

In connection with the construction 
of buildings ard the promotion of
industries, the conce.ssions are these. 
In the first olace, to oromote the
construction of new buildings, we
granted exemption in 1946 in respect 
of the rental income of properties con
structed between 1st April 1946 and 
31st March 1948. This oeriod was 
extended bv two years each time, for 
about three times. Now, it has been 
extended further by two years up to 
1954. So. in ail. it comes to three 
times. Similarly, in the case of
buildings constructed for business pur
poses. the period has been extended 
up to 31st March, 1954. Buildings 
constructed before that date will be 
entitled to a higher initial depreciation 
of 15 per cent, in the year of construc
tion. In the case of buUdlngs situated 
in the area affected by the Assam 
earthquake of 1950, aUowance for re
pairs has been increased from one- 
sixth to a maximum of one half of the 
annual letting value tot thf assessment 
year 1951-52.

As re g a rd s  new  in d u s tr ia l u n d e r-  
tok ings, th e  oeriod  o f concession h a s  
been  ex ten d ed  b y  five y e a rs  in  such  a  
m a n n e r  th a t  ev e ry  u n d e r ta k lh g  en title d  
to  th e  concession gets i t  fo r five y ea rs . 
T o  en ab le  th e  sm all in d u s trie s  to  g e t 
th e  benefit o f th e  exem ption , tl»e nu m 
b e r  o f p e rso n s to  ^  em ployed  is re 
duced  from  50 to  25. A lso in  th e  
case  (rf n ew  b tiild lngs, m a ch in e ry  o r  
p la n t  e re c te d  o r  instaU ed a f te r  31st 
M arch  194S, w hich  a re  e n title d  to  
doub le  d ep re c ia tio n  fo r  five succee- 
siv e  y ea rs , th e  perio d  u p  to  w h ich  
such  doub le  d ep rec ia tio n  is ad m issib le




